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In the Central Administrative Tribunal
Principal Bench: New Delhi

OA No.799/88 Date of decision;20,11.1992.

Shri Sudhir Kumar Chaula ,,.Petitioner

Versus

Union of India through the
Chairman, Excise and Customs,
North Block, New Delhi & Another ...Respondents

Coramj -

The Hon'ble Nr. 3ustice V.S. Ralimath, Chairman
The Hon'ble Plr. I.K. Rasgotra, [^Bmber(A)

^ /

For the petitioner : None

For the respondents : Shri n.L. Uerma, Counsel.

3udgBment(0ral)

(Hon'ble nr. Justice U.S. Malimath, Chairman)

None appeared for the petitioner. Shri r'l.L,Uerma, learned

counsel appeared fo't the respondents., Ue have perused the

records of the case and heard the learned counsel for; the

respondents. The order of suspension uas kept in abeyance

and the petitioner uas directed to be reinstated in service

by order dated 16.9.1988. The said order is in force till

today. In the circumstances, maintenance of the order of

suspension does not serve any purpose. Hence the order of

suspension stands quashed.

2. So far as the other relief is concerned, it is for

a direction not to initiate the proposed disciplinary ^

proceedings. Ue uould not be justified in giving such

a direction, as the question as to uhether disciplinary

proceedi ngs should be initiated or not depends on the

facts and circumstances of the ^case.

3. With the aforesaid direction this O.A. stands disposed

of. No costs.

(U.S. Mallmath)nember{A) - Chairman




